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MR. SPEAKER: Now, we will take up item No. 21, namely, discussion under Rule
193. Shri Gurudas Dasgupta.

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING (SHRI PRIYA RANJAN DASMUNSI):
Sir, I would like to make a submission before the discussion starts on this issue. Today,
this discussion is taking place in response to the desire of a section of the House under
an appropriate motion, and our hon. Prime Minister 1s also very keen to reply to the
same. But today is Saturday, and we have to accommodate the hon. Prime Minister to
reply in this House as well as in the Rajya Sabha. Therefore, I will request the House to
conclude the discussion by 5 o’clock in order to allow me to bring the hon. Prime
Minister to this House at 5 o’clock to respond to the debate. I am saying this because
he has to go to the Rajya Sabha also. Sir, we should try to do it.

MR. SPEAKER: Do you want the reply of the hon. Prime Minister at 5 o’clock?

SHRI PRIYA RANJAN DASMUNSI: Yes, Sir, at 5 o’clock today.
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MR. SPEAKER: All right, we shall try to adjust accordingly to start the reply at 5

o’clock.
Shri Gurudas Dasgupta -- not present

Shri C. K. Chandrappan to initiate the discussion on this issue.

SHRI C.K. CHANDRAPPAN (TRICHUR): Sir, I stand to raise a discussion on the
Statement made by the hon. Prime Minister on 7.3.2006 regarding the civil nuclear

energy cooperation with the United States in the context of the recent visit of the
President of the USA.

Sir, in the statement, the hon. Prime Minister has explained about the various
decisions taken by the two Governments during the course of the discussions. It was a
nuclear energy agreement, and there were also certain agreements regarding
agriculture, knowledge economy, trade and business between the two countries, and
arms deal too. These are the main items, which the hon. Prime Minister had included in
the course of discussions, and on which they had come to an agreement. It was
agreed upon that the civil and other reactors will be separated, and separation was
successfully done according to India’s choice. This is what the hon. Prime Minister had
stated.

Now, the last part of the statement described the two countries as ‘democracies
in the world” which will strive to achieve the common cause of fighting against

terrorism, and preserving democracy and democratic institutions in the world.
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Sir, these agreements apparently look very good, and they got such a big
publicity that they were termed as historic, unprecedented, etc. I would like to say that

there 1s conspicuous silence in the statement about one issue. ... (Interruptions)
MR. SPEAKER: Please maintain silence in the House.

SHRI C.K. CHANDRAPPAN : A point was always raised in the recent past with the
Heads of visiting States or Governments -- during discussions with the hon. Prime
Minister or other important Ministers -- about India’s claim to have a seat in the United
Nations Security Council (UNSC). I do not know whether the Government has raised
this issue with the hon. President of the USA as there is a conspicuous silence on this
issue. Probably, it was not raised or if it was raised, then probably, they did not agree to
it. I feel that it i1s a serious omission with regard to India’s own interest, and its
legitimate claim to have a place in the comity of nations. The Congress benches very
eloquently spoke about this during the debate on Motion of Thanks on the President’s
Address, namely, that this is one issue on which we would approach the nations of the
world for support[ak7].

Probably, your Government did not approach on this issue to have an opinion
from the United States of America. Whatever it is, the Joint Communiqué is silent
about it.

About all the other things spoken in the Joint Statement, I have certain things to
say. When you look at it historically, it may be very good to speak in terms of civility
or talking things in nice terms so that the President of the United States or his
supporters might feel very happy about what the Indian Parliament discusses. But |
would like to remind you that Pandit Jawaharlal Nehru, I hope, the Congress benches
are still proud of Pandit ji, refused to shake hands with Mussolini when he came to
receive Pandit ji at the Airport in Rome. It was a very surprising thing. But Pandit ji
told that he would not shake hands with a Fascist. He did uphold the great Indian
tradition of our Freedom Movement, and the values it cherished.

Here, such fanfare was made when Bush came. In this world, as it is today,
which is described as a unipolar, he is the President of the mightiest of the mighty
States, I do not mind that we spread red carpet to receive him. I must say that he gave
a parting kick when he made his speech in Purana Qila, which is after the agreement

3/53



11/9/2018
was signed, everything was spoken nicely, everything was done nicely, and after so

much of toast being raised. The last part of the Joint Communiqué says:

“We should stand together to fight against terrorism, protect democracy.”

What Bush said, I am quoting from his speech.

“India’s leadership is needed in a world that is hungry for freedom. Men
and women from North Korea to Rome to Syria to Zimbabwe to Cuba
yearn for their liberty. In Iran the proud people is held hostage by a small
clerical elite that denies basic liberties, sponsors terrorism and pursues
nuclear weapons. Our nations must not pretend that the people of these
countries prefer their own enslavement. We must stand with reformers and
dissidents, I underline the word “dissidents’, and civil society organisations
and hasten the day when the people of this nation can determine their own
future and choose their own leaders. These people may not gain their
liberty overnight, but history is on our side.”

Sir, this speech was made not in Washington, this speech was made not in New
York, this speech was made where he was the Chief Guest in Purana Qila where when
pleasantries were said, he said, “I am coming here as a friend. Martin Luther King said
that he would come to India as a pilgrim. I am coming here as a friend.” And the friend
said this!

Mr. E. Ahamed, the Minister of External Affairs was in Iran. He was in Iran
embracing the leaders of that State and came and reported back, when we were
discussing Iran issue in Parliament, that the Iranian leaders are happy about the
position India takes[R8].

Now, here 1s our guest President Bush, utilising the opportunity we provided to
him here, stating that in Iran a minority clerical sect is administering. He called upon
India to stand with them to liberate those people. He wanted India to rally with the
dissidents. Do we agree with this? A feeble statement was made by the Ministry of
External Affairs after he left for Pakistan - I should not say that I have not seen that -
that we do not agree with that. That shows the unequal nature of the friendship you are
creating today. You are creating a new friendship with a nation which wants to be the
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Chief International Police today, arrogates itself to positions where it decides which is
a rogue country and which i1s a good country, where democracy is there and where
democracy is not there, where regimes have to be destablihsed and where army has to

be sent for destabilisation.

They decided to send army to Iraq despite the fact that the United Nations did not
agree to that. This House condemned in unequivocal terms sending of army and
stationing of army in Iraq. But the USA did it and it did it with the help of NATO.
Their missiles flew over India from that far off island in Indian Ocean the Diego
Garcia where they have their military base. Their missiles flew from Europe. One of
the ancient civilisations was bombed to rubbles. That civilisation that was there,
probably during the period of our Gangetic civilisation, on the banks of the Euphrates
and Tigris was bombed to rubbles. There was no sanction of the United Nations.

What was the reason they gave? The reason they gave was that there were
weapons of mass destruction in Iraq. Who said that? CIA did and nobody else said that.
The United Nations Inspectors did not say that. They repeatedly said that they could
not find any weapons of mass destruction. There is a Chinese proverb which says that
if you want to kill a dog, call it a mad dog and beat and kill it. On the same lines, the
CIA said that weapons of mass destruction were there in Iraq and you have beaten and
killed Iraq.

Saddam Hussain 1s in prison. I am no fan of Saddam Hussain. But he was the
elected leader of that country. You may not like the elected leaders of many countries,
that is a different matter. But in a democratic world, you have to have elements of
tolerance and a democratic sense which our new friend President Bush and for that
matter the United States do not have. That is my complaint. There my right doubt also
as to what extent they would respect the commitments they have made to this country.
They may not honour them. Somebody said, “Oh! President of the USA. They will not
honour”. Yes, that is their tradition. I can cite any number of examples about the
agreements that they dishonoured, international agreements. I can cite any number of
destabilisations they made in the world during half a century. The destabilisation was
made everywhere with a purpose[KMR9].
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This has a purpose behind unseating a Government that was progressive. That
necessarily should not be that of the Communists. In the Fifties, just after the Second
World War, when new nations were coming up with new aspirations like India, what
happened to the Prime Minister of Iran, Mohd. Mohasseddeq, who nationalised the
British oilfields? 1 think, you remember that. What happened to him? The Anglo-
British combine unseated him using the military power. Sir, two years later, in the
backyards of the United States in Guatemala, a new Government was elected by the
people and that Government was not liked by the Multi national companies selling
fruits. They are called the United Fruit Company, a multinational company. They did
not like the Government and they wanted the Government to be overthrown. Then
came the United States and bombarded that country and that Government was

unseated. That was in the Fifties.

Now, we are discussing this in March, 2005. On 16t F ebruary, there was an
election in Haiti, a small island in the Caribbean. In Haiti, the Government of Aristidi

was overthrown last year by the United States. His own man with massive majority,

inspired the forces of democracy and got elected on 161 February. Thus, probably
again facing another destabilisation.

We received Mr. Fidel Castro. He was made the President of NAM in Delhi.
Indira Gandhi handed over the Presidentship to Mr. Fidel Castro. Mr. Fidel Castro,
from day one onwards when he came to power in 1959 till today, he is under US
blockade. His life is threatened and he is threatened with war. What right the United
States has got to do all these things? Is it not well known that in the Seventies, the CIA
instigated and directly intervened and upset the whole political system of Chile and
unseated Mr. Allende, President of Chile. Not only that, he was killed. That is the

history of the United States. I do not want to narrate further.

In the last century, more than 100 destabilisation acts have been done in their
own backyards of South America. Vietnam, Laos and Cambodia are located 3,000
kilometres away from the United States, which fought for their freedom. You know
that probably more than a million US army men were sent there and for years they
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remained there. They had used all kinds of weapons, probably, except the nuclear
weapons. What for they were there? Explanation was given that these countries were

hampering the security interests of the United States.

MR. SPEAKER: Shri Chandrappan, I do not wish to interrupt you. But the discussion
is on civil nuclear energy cooperation. You have taken 20 minutes.

SHRI C.K. CHANDRAPPAN : I will not take much time.

I am saying that this is a nuclear treaty we have entered into with a friend
whose tradition is such that they never honour. They never give respect to their
partners — big and small. We may be thinking that we are a big country but they care
too hoots for all that. That is the history of that country. That is why I say that

whatever good things are said, they may not come true.

Secondly, when the President of the United States landed in Delhi, Press lauded
his magnanimity[sl0]. He came and quietly went to sleep. Everything was left to
Condoleezza Rice saying that no hitch should be there tomorrow morning. He woke up
and asked whether there was any hitch. Probably there was no hitch or whatever hitch
was found, was removed and the Agreement signed. What a wonderful person he is!
What a wonderful Agreement it is! The Treasury Benches were in ecstacy but
unwillingly India was made to became part of the global strategy of geo-politics that
the United States wants to have. They want an alliance desperately. I am not saying
this. Their senior leaders including President Bush said it, to contain China. They say,
after the collapse of the Soviet Union, after the cold war, they do not want another
contender in the world and so, they want to contain China. They want also to see --
Russia 1s not doing well — that Soviet Union is no more there. They want new friends
in Asia. They have Pakistan with them. But Pakistan was always with them. But, they
want India to be with them. When, our friends from the BJP, sitting here, were in
power, they were trying to take India to the United States’ table. They did not succeed.
Now, to my great surprise, this Government have done that. They have taken India to
the stable of the United Nations global strategy of containing China, containing Russia
and to have an upper hand in politics in this Asiatic region. That is a danger that we see
in the Joint Statement. They have bartered their independent foreign policy. That is our

complaint. ... (Interruptions)

MR. SPEAKER: For records sake, ‘you’ will mean, ‘the Speaker”.
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SHRI C.K. CHANDRAPPAN : I do not mean you, Sir.
MR. SPEAKER: Then say, ‘the Treasury Benches’.
... (Interruptions)

SHRI C.K. CHANDRAPPAN : Sir, the Government has bartered the independent
foreign policy, that has been continuing for decades since the time of Independence.
This foreign policy of peace, solidarity and the policy of disarmament, that stood
against the arms race, has been bartered for a little nuclear energy and arms which they
are sending to us and probably will instigate arms race in this part of the world.

My third point is this that we have bartered our independent policy of non-
alignment, peace and disarmament. We have seen that. When I quoted President Bush,
I must say that it is his audacity that after such a grand reception, the nice words and
everything, it is almost like a kick on our face. He said that he was inviting us to come
with him and stand in the fight against countries who have regimes that he did not like.
They did not like their destabilisation. They want an ally in India. Therefore, my
contention is that the Statement speaks good things, but the Statement is silent about

India’s place in the Security Council.

There 1s another aspect also in the Asiatic region. Our Prime Minister spoke
about our extended neighbourhood. He speaks about our enlightened national interest.
There is Israel in the extended neighbourhood. Just after Iran and Syria, one comes
across Israel and just on the borders of Israel, recently a very important development
took place. Hamas has been elected to office in Palestine[pl11].

What did Israel say? The Ministers must have read it. All of them must have
read it. Israel told the Hamas Prime Minister : "You might have been elected but our
sharp shooters will shoot you down.” It was said about the Head of a State. Well, we
will not feel so surprised because Yasser Arafat was one of the world leaders we
honoured. He came to the Central Hall and spoke to this Parliament. He was given a

red carpet welcome. It is all right.

In Ramallah in his last days he told that ‘probably he was not a person shedding
tears.” But he said this in such a manner that how the Head of a State was treated by
Israel with their tanks surrounding his palace and made him a virtual prisoner. Israel
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has stockpile of nuclear arms. They are threatening Iran by saying: “If you go ahead
with your nuclear programme, we may strike the manner the pre-emptive strike we
have done in case of Iraq.” But our Government said nothing about it. Their Joint
Statement did not utter a single word of concern about that development in this part of
the extended neighbourhood. So, it is the extended neighbourhood where freedom is
being attacked; destabilisation effort is being done all with the support of the USA.

Without the support of USA, Israel cannot exist. It is a surrogate country existing with
the support of the USA. Is it that we are not concerned about it.

When the BJP people were in power, they tried to take the policy a little
forward India-Israel Axis. It had all the support of the USA. Mr. Brajesh Mishra went
to Washington to negotiate that. But somehow time was not in their favour. But |
would like to know from the Government whether they are also going to do that after
this. I think, it is a dangerous thing and we cannot ignore it. We may get nuclear
power generation facility. 1 do not know whether we will have facilities for re-
processing the nuclear wastes. That depends. We have kept our fingers crossed. The

US Congress is not like our Parliament. It is all powerful, constitutionally so.

MR. SPEAKER: We are also powerful.

SHRI C.K. CHANDRAPPAN : We are not so powerful, Sir, I am sorry; because our
Constitution does not say that a Treaty has to be ratified by Parliament.

MR. SPEAKER: Our Constitution makers did not make that.
SHRI C.K. CHANDRAPPAN : We can make it.
MR. SPEAKER: But that does not mean that we are not powerful.

SHRI C.K. CHANDRAPPAN : So, I have moved an amendment to the Constitution.
If you kindly permit, we can discuss it.

Sir, if their Parliament, the US Congress does not approve, everything falls
through. It has happened in the history. About agreement of any country with USA,
when the US Congress disapproves that or refuses to ratify, it falls through.
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MR. SPEAKER: All Constitutions are different. Our Constitution is different. But

that does not mean that our Parliament has no power.

SHRI C.K. CHANDRAPPAN : We have this power that we can discuss it and talk it
out. But their Parliament can decide ‘yes’ or ‘no’.

MR. SPEAKER: Then, do you want to follow that?

SHRI C.K. CHANDRAPPAN : No. I think, in this regard specially after certain
experiences, I would like our Parliament to have such powers so that behind the back
of this country things should not happen as the WTO Agreement was signed. The
peasants are perishing. We can only discuss it but there is no ratification. Now, behind

our back, the US Accord 1s being signed. We can only discuss it.

So, I would say that with crossed fingers probably, you are praying that wisdom
should dawn on the US Congress so that nothing untoward happens to the Treaty. With

these words, I express these apprehensions about the unequal nature

of the Treaty. They want a partner who always refuses whatever they do not like; and
now dangerously so, they are calling us to go forward with them to fight for
destabilisation of the regimes they do not like. These are our serious apprehensions.
This is why this discussion was raised.

Thank you very much for your patient hearing.
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12.00 hrs.

SHRI KHARABELA SWAIN (BALASORE): Sir, the BJP as the initiator of the
process of strategic cooperation with the United States of America, whom the then
Prime Minister Shri Atal Bihari Vajpayee had termed as India's natural ally, is gratified
by the development. This joint statement is an explicit confirmation by the present
UPA Government of the continuing validity of BJP, NDA Government's strategic
mitiative of deepening, broadening and strengthening relations with the United States
of America. This is the direction in which the BJP-NDA Government has set the entire
policy. The joint announcement of 2nd March reaffirms the centrality of that policy.
But, Sir, the only yardstick of objectively assessing, evaluating and commenting on this
important announcement is India's national interest, very purposively explained by the
hon. Prime Minister, the enlightened national interest. Based on this, it is our view that
the Government has surrendered on many counts and these are the concerns, though we
support this Agreement, which I shall basically express.

The Prime Minister rests his argument on two bases; availability of nuclear
energy and the energy security of this country. What are his arguments? His
arguments are; coal-base thermal energy 1s a polluter, gas is more costly but nuclear
energy 1s clean. These are the three basic points on which he establishes all his

arguments. Let us see what is the position of nuclear power in India now.

The nuclear power energy in India constitutes less than three per cent of the
energy basket of this country. Let us go to the Annual Report of 2004-05, of the
Department of Atomic Energy. It says that the Nuclear Power Corporation of India
operates 14 reactors; two boiling water reactors and 12 pressurised heavy water
reactors. What is the total capacity of these 14 reactors? It is 2,770 megawatt. In
addition to that, India is also going to be engaged in the construction of eight nuclear
power reactors with a total capacity of 3,960 megawatts. So, altogether there are 22
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reactors and their total capacity is going to be 6,730 megawatt. The Government has
set to achieve a target of 10,000 megawatt of power generation by 2010 and thereafter
to achieve setting up of a few more reactors of 5,40 megawatts each like TAPP III and
IV. These TAPP-III and IV projects are the largest indigenously designed and built
nuclear power reactors of this country. According to the Annual Report of the
Department of Atomic Energy, the gestation period of these reactors is about 50
months and they are one of the bests in the world[R12].ir13)

This 1s the strength of our nuclear scientists and the technologists. It has
happened because of the capability of our nuclear scientists. It is because of them that
we have today been described as a responsible State with advanced nuclear
technology. But my point here is that even if we achieve 10,000 megawatt of nuclear
energy by 2010 or 20,000 megawatt of nuclear energy by 2020, it will at best be a
small contribution to the total energy need of India. It will be not more than 10 per
cent of the total need. Our potential for hydro electricity is huge. There is also the
possibility of having non-conventional energy like wind energy. So, it is a very wrong
premise to say that it is only the nuclear energy which can sort out the problem of India
in the next two decades. We do not believe in this.

Now another point on which the hon. Prime Minister’s speech rests is that the
nuclear energy is clean energy. It is not like coal. The United States 1s the biggest
polluter on this planet. It has not signed the Kyoto Protocol. Our emission of green
house gases is 0.05 per cent of the total US emission. So we have to think of this.
Who is polluting this world? It is not us. It 1s the United States of America. The clean
coal technology is available elsewhere in the world. We can adopt it. It is available in
South Africa. The environmental issue could be taken care of by thermal and also by
clean coal technology. So to say that the clean energy is only available out of the
nuclear technology or nuclear power, for me, it is not true.

The next point is that we will have nuclear power but at what cost. What is its

cost? For a target of 40,000 megawatt of installed capacity by 2020, the total
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additional investment required would be Rs.2,40,000 crore. Is it a very small sum?
We want electricity but at what cost? This is a stupendous cost. This 1s only the
installation cost of the reactor. What about the cost of the uranium? Nobody knows
what would be the cost of the uranium. What we have heard is that the cost of uranium
has gone up by three times. So, the capital cost involved in a nuclear project is very
high and the fuel cost is also equally high. As per the Annual Report of the
Department of Nuclear Energy, we have not exploited our uranium mining capacity.
There is only one mine in Jadugoda in Jharkhand from where we have our uranium and
elsewhere we have never tried.

As regards thorium, it can also work as fuel for the nuclear reactor. The two-
third of the world’s thorium deposits are available in India. It is a chance given to the
scientists of India to become self-sufficient. If you utilise the thorium deposits that are
available with us and if you utilise the uranium then I think India will be self-sufficient
in this field and India will not be critically dependent on any of these nations of the

world for its nuclear fuel and energy.

As per this Agreement, neither India is having energy security nor it is going to
be self-reliant in the energy security. It is basically a programme of imported fuel and
imported reactors[rl4].

This 1s exactly what 1s going to happen. How can India, on one hand, be
perpetually dependent -- that 1s another problem -- on imported reactors and fuel and
also, on the other hand, talk about energy security and self-reliance in this regard?
These are two contradictory things. I would like to appeal to the hon. Prime Minister to
reply to this point when he replies to the debate. What has been our experience in the
past? All of a sudden, just like as it happened in the case of Tarapur power plant of
stopping fuel supply, it can happen again in future. This is my apprehension and also
the concern of my Party. The hon. Prime Minister should reply to this.

The next point is, what is India’s standing in the nuclear field? We agree that
there are three phases of India’s nuclear development programme. Initially, pre-1974, it
was an independent era. We did not have any restrictions on us. We developed our
nuclear energy programme independently. We, with the help of other countries,
developed it. We had the Apsara reactor with the help of Canada; we had our reactor in
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Tarapur with the help of USA and we had our reactors in Kundukulam with the help of
the then USSR. That was the first phase.

Now, second phase started when tests for the first time was conducted in 1974
in Rajasthan. The second phase was the era of sanctions. That was the noon of a
nuclear winter. That was the time when India was being described as an international
pariah. This happened during that time. That was the second phase. But this was also
the time when nuclear technology blossomed. The scientists who were denied access
to nuclear technology mastered this art of nuclear technology in all fields and we were
even using our indigenous nuclear technology for strategic purposes. That was the
second phase. The regime of international denial became a source of great strength for
India. We became self-reliant and our scientists brought this glory to this nation. I
could say that this was the best period with regard to nuclear technology that India had.

The third phase started post-Pokhran in 1998. We became practically a de-facto
nuclear weapon State in 1998. There were more sanctions, more denials, but we faced
them. Our situation did not deteriorate. Within two years of this nuclear denial, the then
President of the United States of America, Mr. Bill Clinton, after imposing economic
and technological sanctions on India, visited India. It so happened because we stood
our ground. We gained from our strength and from our foreign policy to have the

minimum strategic deterrence.

Sir, with regard to NPT, I would like to submit that we have not signed the NPT
because we thought that it was discriminatory and so we did not sign that. Take this
example. It was signed in 1971, some 34 to 35 years back. It recognised two categories
of State, one is the nuclear weapon States and the other category of States that it
recognised was the non-nuclear weapon States[snb15].

In 1998[brul6], we declared that we are also a Nuclear Weapon State. Even
though we have proved ourselves to be a Nuclear Weapon State, we have not still
joined the non-proliferation regime. Our Prime Minister declared that India is a
responsible nuclear power. I have already mentioned that NPT has divided the world
into two categories, namely, Nuclear Weapon States and non-Nuclear Weapon States.
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But after we tested our device in 1998, we became the third category. The world saw
the third category State emerging. This 1s a non-signatory State to NPT but a Nuclear
Weapon State. By 1998, all the five countries having nuclear weapons were
signatories to the NPT. In 1998, we became the sixth State having nuclear weapons
almost officially but we are non-signatory to NPT. By signing the present agreement,
we are doing so without being recognised as a Nuclear Weapon State. That 1s our
objection. We are actually a de facto Nuclear Weapon State but in this agreement, we
have not been accepted as such. That is our objection. We are actually being given a
second class status in this agreement. We have been treated as a poor cousin of the
United States of America. Why do I say this? It is because now we will have to sign
the India Specific Agreement with the International Atomic Energy Agency. We have
to sign one India Specific Agreement with the IAEA. India Specific talks are to be
negotiated with the IAEA because we are not a nuclear wapon State. We will have to
sign an agreement which no other five countries having nuclear weapons have done.
They do not have an agreement like this. They have no agreement with the IAEA like
the India Specific Agreement.

Now, as per this agreement, what are we going to do? We have to voluntarily
place our civilian nuclear facilities under the IAEA safeguards. In future, we have to
sign and adhere to an additional protocol with regard to the civilian nuclear facilities.
These are the two things to be considered here. We will have to sign one India Specific
Agreement and voluntarily, we have to separate civilian and military nuclear facilities
and we also will have to sign one additional protocol in future with the IAEA.

Sir, my basic point and the point of my Party is that when there should be an
agreement with any other country, it should rest under reciprocity. This should rest on
parity. It cannot be an agreement with unequals. It should be an agreement with the
equals only. Now, what happened in this agreement? In future, we are volunteering to
place our civilian nuclear facilities and programmes in a phased manner under the
safeguards of the [AEA.
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My question here is this. Has the US made such a separation between its civilian
and military nuclear facilities? Has it done that? They are also Nuclear Weapon
States and we are also a Nuclear Weapon State. Why should we do something which
they have not done? Has the US brought into force the additional protocol signed with
the IAEA? Has it done that? It has merely signed it but has not implemented it. No
nuclear power has separated the military and civilian nuclear facilities in actual
practice including the USA. They have merely signed it. The five countries, namely,
USA, Russia, China, France and UK have signed additional protocols with the TAEA.

I agree with this. But neither Russia which has signed it on the 2274 March, 2000 nor

the USA which signed it on the 22nd September, 1998 have brought this into
force[brul7].

Even while signing the Additional Protocol, the United States of America,
consistent with the rights of a Nuclear Weapon State, has chosen to limit or deny
access to IAEA safeguards. 1 would like to emphasise this point. The United States of
America has got the right to deny access or include or exclude any inspection activities
on the basis of its national security exclusions. They have signed this Additional
Protocol with the IAEA. The United States of America says that it has got the right to
deny access to any international inspection in future. But what will we have to do? We
will have to voluntarily place them under the international inspection, that too
perpetually, for all the times to come. Is it based on parity? Is it based on the policy of
reciprocity? The USA, in particular, will not provide the IAEA information which are
of direct national security significance to it; it can deny access to activities and
locations which are of direct national security significance to it; and it can exclude
inspection activities that are inconsistent with the national security exclusions. The
USA has already told that whenever we think that it is against our national interest, we
will refuse it. They can very well say that the IAEA cannot come and inspect it.

The IAEA now applies safeguards at only four US facilities out of the 250 civil
nuclear facilities that the US has made eligible for the IAEA safeguards under its
Voluntary Offer Agreement with the IAEA. The US is having 250 nuclear facilities. It
has declared that they are all civilians. But it has allowed inspections only at four
facilities. So, for them it is good. But for India it has to be in perpetuity. This is what
the present position is.
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In more than two decades, the IAEA has conducted inspection only at 17 of
these facilities in all these five Nuclear Weapon States combined together. The IAEA
has conducted inspections only in 17 of these facilities. But in our case it is intrusive,
that 1s, the inspection can be conducted at any time, anywhere. Whenever they want
to conduct an inspection, they can do so.

The IAEA inspection is very nominal in the case of the USA, Russia, China,
UK and France because they are Nuclear Weapon States and are recognised as such

under the NPT. Will India get the same treatment as a Nuclear Weapon State from the
IAEA?

I am very happy that the hon. Prime Minister 1s present here. 1 would expect that
a clarification will come when he replies to it at the end. 1 hope he will address our

concerns. It clearly shows that it is a discrimination against India.

There is one more point which I would like to point out. Nuclear Weapon
States can declare one facility as civilian and in future can change it to military. They
can declare one nuclear facility as civilian and if it does not suit them they can change
it to military. For example, the USA can declare one facility as civilian and if it does
not suit that country they can change it to military and thereby exclude it from
international safeguards. Can we do so? We have said that we will leave it for
inspection in perpetuity[r18].

My another point is that there is a fixed life for a reactor. USA has also agreed
that it will supply nuclear fuel to these reactors in perpetuity. But there lies the catch,
because every reactor has got a fixed life, around 25 years. So, when it will cease to
function after 25 years, since we have placed it under perpetual international
safeguards, the IAEA will have the right to intrude and to inspect it even after 25
years. Spent fuel in a nuclear reactor is a precious thing. So, the safeguards will
continue even after the longevity, with the afterlife of spent fuel. That i1s what I

explained.

Now, I would come to the most important point about this deal, where we have a

very strong objection also. This deal effectively caps our nuclear weapons capability
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because out of 22 nuclear facilities, we are handing over 14 as civilian for international
safeguards to the IAEA for any intrusive inspection, at any time. In perpetuity, the
fissile material available for our strategic work will not be available. This is where our

objection is.

We have already decided that we will close down the CIRUS reactor by 2010.
But, we have not declared that we are going to replace it by anything. We are not
bringing in any replacement. Nuclear reactors cannot be built overnight. So, we
should have come up with another new reactor in place of CIRUS reactor, which we

are going to close down by 2010.

Now, Sir, six reactors are going to be imported. But they will also remain under
perpetual safeguards. So, that 1s capping our strategic programme; it is going to be
restricted. Depending upon our threat perception, we cannot have the independence of
determining our minimum credible deterrence. That 1s our most important point, and
objection too here, that in future we will not be in a position to determine what
minimum requirement, strategic requirement, with regard to the nuclear weapons we

must have.

Now, India will have India-specific commitment with IAEA, which is a
multilateral body. Yes, we are having an agreement with the United States of America,
but that is a bilateral agreement. But when we enter into an agreement with IAEA, it is
going to be a multilateral one. My point is that if something wrong happens in future,
we have said that we can walk out of the agreement with the United States of America
because it is a bilateral agreement. Can we do so by walking out of IAEA which is a
multilateral agreement? Will it be possible? I would like a clarification from the hon.

Prime Minister on this.

Sir, I have already told that the main deal rests on reciprocity, on parity. The
hon. Prime Minister said that our separation would be voluntary. We can dare say from
our party side that we do not think that the separation was voluntary. It was forced on
us because they have already discussed with the United States of America. First, it was
discussed with the United States of America and then only we declared that this is our

Separation Plan. So, it is discriminatory because it does not recognize India as a
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nuclear weapons State. Our demand is that no restriction should be put on our nuclear
weapons programme. We very strongly feel and say that in future no restriction should

be put.

But, I am very sorry to say you, Sir, the United States of America is trying to

impress upon their own Congressmen that they have succeeded in limiting our nuclear
capability[mks19].

They are selling this argument to their Congress. They are saying: “Even though
India is not a signatory to the NPT, we have been able to limit their nuclear weapons
capability.” That is the story they are selling to their countrymen to get it passed
through their Congress. That is one of the most frustrating things for India as far as our

party is concerned.

I mean to say that there should be friendship with equality. There should be no
subordination or superior relationship. Friendship should be on equal terms. We should
not cap our nuclear programme. I would accuse that this UPA Government has gone
out of its way to befriend the United States of America which we would not have done.
The NDA, the BJP Government would not have done that. We would have agreed to
place only three facilities under the international safeguards. We would never have
gone beyond this which this Government has done. I will take three or four minutes. I
will complete my speech. From our Party only two Members are there to speak.

MR. SPEAKER: I did not say anything.

SHRI KHARABELA SWAIN : That is what we would have done. Our point is that it
has gone out of its way to appease the United States of America. Take the example of
China. Why I am saying is that we must have a credible nuclear deterrence. You take
the example of China. We are nowhere near China in missile technology. India’s
foreign policy is not Pakistan-centric. We do not simply depend upon what Pakistan
does. We have to see somewhere else also. The Europe has already lost the momentum.
So, it 1s China, India and the United States of America which are going to compete in
this century to become the world leaders. As I said, already, the Europe has lost the

momentum. It is far behind. So, we should get ready for that eventuality.
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I will now just make the last two points. With regard to NPT, it says that all
Nuclear Weapon States should destroy their stockpiles; they should go for total
disarmament. It was first signed in 1970. But thirty years have passed. There has been
no movement in this regard. So, India 1s a responsible Nuclear Weapon State. We have
already declared that we will have no first use of it; we will have no use of it against
any non Nuclear Weapon Country. So, I would appeal to this Government that India
should take the lead for the disarmament of the world. A nuclear weapon free world is
what we actually require. So, India should take the lead. Please take the examples of
Japan and Germany. Without even having the nuclear weapon, they have attained
greatness and prosperity. So, Sir, I appeal to this Government that it should also take
the lead and see that India becomes a leader of disarmament.

I now come to my last point. I am very much surprised that this Government
says - just like our Government said — that it is a historic occasion by just inviting Mr.
George Bush. It is very much surprising that their own allies, the Leftists were having
an agitation. They were having an agitation all over this country. They say that they are
supporting this Government but they are just opposing it. I was very much surprised
when [ saw a photograph which appeared in the newspapers that in Mumbai, when the
Leftists were having a rally, there was a banner which said: “We will become the

suicide bombers.” ... (Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Are you opposing or supporting it? I am a

little bit confused. I can understand what they say.... (Interruptions)
SHRI KHARABELA SWAIN : That is what [ want to know.

SHRI PRIYA RANJAN DASMUNSI: If you yield for a moment, I will put a question.
Did you advise your concept of nuclear weapons free State in 1998 to the then Prime
Minister Shri Atal Bihar Vajpayee?... (Interruptions|R20])

MR. SPEAKER: No, it is for him to reply.
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... (Interruptions)
SHRI KHARABELA SWAIN : Sir, [ have... (Interruptions)

SHRI VIJAYENDRA PAL SINGH (BHILWARA): Is it right for the Minister to
intervene like that?... (Interruptions)

MR. SPEAKER: It is because he yielded.
SHRI KHARABELA SWAIN : It is a very good thing, Sir.... (Interruptions)
W& WG 39 difery|

SHRI KHARABELA SWAIN : No, I would complete because I have nothing more to

say.... (Interruptions)
MR. SPEAKER: No, I am not stopping you.

SHRI KHARABELA SWAIN : My point is this. I do not know whether he was
present at the time when I just commenced my speech. I said that the BJP as the
initiator of the process of strategic cooperation with the United States of America,
whom the then Prime Minister Shri Atal Bihari Vajpayee had termed as India’s natural
ally, is gratified by the development. This is the first sentence I said, Sir.

THE MINISTER OF SCIENCE AND TECHNOLGY AND MINISTER OF OCEAN
DEVELOPMENT (SHRI KAPIL SIBAL): Are you supporting?

SHRI KHARABELA SWAIN : But, I said that we have our concerns as an Opposition
Party. As the principal Opposition Party, these are our concerns because we feel that
India has surrendered to United States of America on many counts. [ would like a
clarification from the hon. Prime Minister.
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SHRI PRIYA RANJAN DASMUNSI : Sir, I would like to appeal through you to the
House that this short duration discussion began at 11.30 am and it will be nice if the
House agrees, through you, that we skip the lunch hour so that the harmony of the
debate continues. They can conclude by 3.30 pm or 3.45 pm so that the hon. Prime
Minister, as I have said has to reply at 5 p.m., can pre-pone his reply. I have seen the
list of the speakers.

. i AR AeeEn (cfdmr faeett) @ Rwrg fbam aor gmml
SHRI PRIYA RANJAN DASMUNSI: After 3.30 p.m.
PROF. VIJAY KUMAR MALHOTRA (SOUTH DELHI): Any time? Fix a time.

SHRI PRIYA RANJAN DASMUNSI: Exact 3.30 pm or after that because five or six
minutes might be here and there... (Interruptions)

MR. SPEAKER: Not many speakers are there so it maybe early also.

THE MINISTER OF SCIENCE AND TECHNOLGY AND MINISTER OF OCEAN
DEVELOPMENT (SHRI KAPIL SIBAL): Mr. Speaker, Sir, I was listening with rapt
attention to both Mr. Chandrappan and Mr. Kharabela Swain. As far as my good friend
Shri Chandrappan is concerned, I thought that the debate was on the statement of the

Prime Minister on the 27! of February and the 7th of March in respect of the civil
nuclear energy cooperation with the United States of America. Instead we got a
conspectus of US foreign policy over the last 55 years. As that is not the ambit of this
debate, I will choose not to respond to all the Statements made by my learned
colleague except to say that the Congress Party has always learnt from history and in
the dynamics of the present situation, wishes to protect the future of our country. I was
also a bit confused by Mr. Swain’s very valuable contribution this morning because I
do not know really where his party stood. I think it is important for the country to
know where the BJP stands. Where the NDA stands? Are you for the deal or are you
against the deal? I think it is important for them to have made that clear at the initial

intervention that they made.
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Mr. Speaker, Sir, I just wish to go back in history because I do not think we can
understand the entire conspectus of this deal without going back a few years. I go back
to the time when we attained independence. At that point of time, we were the ones
who talked about nuclear non-proliferation. We were, in fact, the initiators of the
Comprehensive Test Ban Treaty (CTBT) in 1954 itself. It is because we realised what
devastation Hiroshima and Nagasaki caused to the world. So, Pandit Jawaharlal Nehru
as leader, at that point of time, called upon all countries to sign the Comprehensive Test

Ban Treaty[a2l].

Unfortunately, that never happened and the United States, after Hiroshima and
Nagasaki, had a programme called ‘Atoms for Peace’. They wanted to project to the
world that nuclear energy can be used for peaceful purposes also. In that context
through the ‘Atoms for Peace’ programme, they wanted to extend support to the less-
developed world and gave us $80 million on soft terms to set up a nuclear reactor at

Tarapur, constructed by General Electric.

Then, we signed and we were the first country to sign the Partial Test Ban
Treaty of 1963. Thereafter, things changed and the reason why things changed was on
account of three events. Unfortunately Pandit Nehru passed away. He was a firm
believer in non-proliferation. Second, in 1962 we were involved in a conflict with a
neighbouring country. In 1964, which is a very important date, China conducted
nuclear tests and we realised that our security was in danger. Though we were great
believers in non-proliferation, we were also great believers in ensuring that nothing
should happen which can impact adversely on the security of our country. Therefore, in
terms of the Tarapur project, which was a project for peaceful purposes, for civil
nuclear energy, we set up a Reprocessing Plant at Tarapur as also the Cirus Research
Reactor at Tarapur which enabled us to use reprocessing facilities for the purposes of
our security concerns. That was the beginning of a weapons programme for India.

Then came the Nuclear Non-Proliferation Treaty in 1967 and, as everybody
knows, the Nuclear Non-Proliferation Treaty created a regime of nuclear apartheid.
You have the 5 nuclear States and the rest of the world as non-nuclear States. The 5
nuclear States perpetuated their nuclear power and I dare say that after 1967 till 1995,
35,000 nuclear tests were conducted by various nuclear powers. That 1s the extent to

which the nuclear powers were, in fact, amassing nuclear weapons.
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In the context of what had happened in 1964 and 1962, we realised that we
were at the receiving end of the nuclear apartheid regime and we could not expose our
security to a neighbour with nuclear weapons. Therefore, we decided to move forward
not to become a nuclear weapon State, but to have the capacity to produce nuclear
weapons. | am giving this background because that is the background in which we
must understand the 1974 tests.

We demonstrated to the world that we were not going nuclear because they were
referred to as ‘nuclear tests for peaceful purposes.’ If you remember, those were the
very significant words used by Mrs. Indira Gandhi. She said: “These are nuclear tests
for peaceful purposes.” Therefore, we wanted to tell the world that we have the
capacity, but we did not want to become a nuclear weapon State because we were
firmly committed to a weapons-free world, we were firmly committed to a non-nuclear
world regime. That happened in 1974 and the only consequence of that was that after
the 1969 Tarapur Agreement with the United States and Canada, we did not get any
fuel supply till the Agreement ended in 1993[k22].

23 We realised that we needed to actually be prepared to protect our security at

any given point in time. So, I give credit to the scientific community of this country,
who despite the gravest of odds, prepared our country to have the capability to meet
any challenge that came from this part of the world. 1 want to stand here today to
congratulate the scientific community for having enabled us to do so.

Mr. Speaker Sir, it is important to remember that despite the nuclear test for
peaceful purposes in 1974, India was ready to embrace the nuclear non-proliferation
regime. | would like at this point to comment and to quote what Rajiv Ji said way back
on June 9, 1988 at a special session on Disarmament in the United Nations. That was a
very historic speech and this is what he said:

“We are approaching the close of the Twentieth Century. It has been the most
bloodstained century in history. Fifty-eight million perished in two World Wars, 40
million more have died in other conflicts. In the last nine decades, the ravenous
machines of war have devoured nearly one hundred million people. The appetite of
this monstrous machines grows on what they feed. Nuclear war will not remain the
death of a 100 million people or even a 1000 million people. It will mean the
extinction of 4,000 million. The end of life,
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as we know it on our planet Earth, we come to the United Nations to seek
your support. We seek your support to put a stop to this madness.”

I say this because even after the nuclear tests, Rajiv Gandhi was wedded to a non-
proliferation regime.

Let me tell you a very interesting thing, which he said and which really is the
heart of the matter that differentiates us and the BJP. In that very Address to the United
Nations, he said:

“Corresponding to such commitment by the nuclear weapon States, those
nations — and he was referring to India — which are capable of crossing the
nuclear weapon threshold must solemnly undertake to restrain themselves.
This must be accompanied by strict measures to end all covert and overt
assistance to those seeking to acquire nuclear weapons.”

There was a dual message in this. The message was that we are at the
threshold, we know how to produce nuclear weapons, but we are exercising a policy of
self-restraint. But let this not allow other nations to assist some nations in acquiring
nuclear weapons. It was a message to the world that our policy was a policy of

restraint and that we still believed in non-proliferation.

All that changed in 1998. The difference between them and us is that we
believed in non-proliferation, we still believe in non-proliferation. But they changed
the whole paradigm of India’s nuclear policy without understanding the import of the
restraint reflected in the words of Rajiv Gandhi. That is where you brought upon India
and brought upon the people of India, the sanctions which were the consequence of
your act in 1998.

But much happened after 1998. In 1995, unfortunately, the 1967 Treaty was
extended without any limit[r24].

So, the nuclear apartheid regime was made limitless, was granted unlimited
extension and we realised that India was not in a position to secure its concerns unless
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India was able to manufacture nuclear weapons. I remember that on the 11th of May
1998 the kudos that the then NDA Government and the BJP showered on itself as to
how they were the ones who were able to actually cross the Rubicon by pushing the
button. I have to say that you may have pushed the button, but everything till the
button stage was done by us. You should have given us credit and given the credit to
the scientists of this country for what they did and the leadership of this country for
what they did. You never did so. That is why, today, for the first time I am placing
before this House the historical context in which this agreement has been entered into
with the United States of America.

What was the nature of the sanctions regime and what did we have to go
through, I think it is important for us to remember that. You should realise that we
were denied cryogenic engines. [ just want to explain as to what is a cryogenic
engine. It is the use of liquid oxygen and liquid nitrogen to provide greater lift when
you launch a spacecraft. This denial had a great negative impact on our space
programme which is put to multifarious civilian uses. Today, our space programme
through remote sensing can locate water catchments. Our space programme through
remote sensing can tell us the extent of forest cover. Our space programme is the basis
of the communications system that we have in this country. But we were denied the
cryogenic engines because of the policies that you entered into. Though cryogenic
engines are not used for launching of missiles because liquid nitrogen is not used for
the launch of missiles, yet we were denied this technology. There were export controls
imposed upon us. Today as the world moves along, huge technological developments
are taking place because of high computing capacities of super computers. We were
denied all the super computers because of the decision that you took. Today, the
capacity of super computers is in teraflops. We could not even get into this country,
import into this country a low capacity cray’s computer, super computer. If you look at
all the hardware, you look at all the bio-tech sector in this country, the information
technology sector in this country, all the hardware is based on super computing. We
could not import any of these into our country. Not just that, Sir, we could not use
these technologies, and many of these are health-related technologies which allow the
use of radiation to detect many things. We could not import PET scans and TEM
scans. These are all nuclear laser technologies which could be put to dual use. In the
area of food processing and agriculture, for safety and security, we could not use these

technologies to increase the shelf life of our agricultural produce. You know that large
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quantities of agricultural produce go waste. We could not use spectroscopic techniques
for security. What is it that [ am trying to say? It is because of your decision in 1998,

not after 1974, after 1998, that we were subjected to all these restrictions.
SHRI VIJAYENDRA PAL SINGH (BHILWARA): May I ask you one question?
SHRI KAPIL SIBAL: No. I am not yielding.
MR. SPEAKER: He is not yielding.
... (Interruptions)
MR. SPEAKER: No. Sorry.
... (Interruptions)
MR. SPEAKER: It will not be recorded.
(Interruptions)™ ...
SHRI KAPIL SIBAL: I am not yielding.... (Interruptions)

MR. SPEAKER: Mr. Vijayendra Pal Singh, he has not yielded. Sorry. Please
cooperate.

... (Interruptions)
MR. SPEAKER: Please do not record anything. Nothing will be recorded.

(Interruptions) ™ ...
MR. SPEAKER: He must yield. You know that.
... (Interruptions)

SHRI KHARABELA SWAIN : It is not a High Court or Supreme Court. ...

(Interruptions)
MR. SPEAKER: Please do not record anything.

(Interruptions)™ ..
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* Not Recorded.

SHRI KAPIL SIBAL: I never interrupted you. ... (Interruptions)

MR. SPEAKER: Will you please take your seat? This is not the way. A very
important discussion is going on. He has made a very good speech. Do not spoil his
speech.

SHRI KAPIL SIBAL.: Sir, this is one aspect of the matter that we were denied civilian
use of technologies over the years, which could have had a very positive impact on the
developmental needs of our country. But there was another imperative that was facing
us. Let me tell you about that imperative. The other imperative that faces us is this. I
want to give the figures now. The fact of the matter is that our energy needs by the
year 2025 are going to grow exponentially. At the moment we produce about 1,30,000
megawatt of electricity, if you include captive consumption. But by the year 2025 we
will probably need three to four times that capacity. Where are we going to get that
capacity from? It is very important to understand this issue.

As far as the oil producing countries are concerned, I may mention to you, Sir,
that five oil producing countries in the world produce 64 per cent of all the oil in the
world. Twenty-five per cent of that 64 per cent is produced by Saudi Arabia alone.
Iraq produces 10 per cent. UAE produces 9.3 per cent. Kuwait produces 9.2 per cent.
Iran produces 8.6 per cent. The total is 64 per cent. This is a limited resource. Other
countries in the world whether it is South America or the Nordic countries or in

Siberia, they produce a very small quantity. This is a limited resource.

As China and India grow in prosperity and as the bludgeoning middle class
increases in numbers, we are going to need more and more energy. Where are we
going to get this energy from? It is not going to be provided by the oil producing
countries because their production levels are going to go down and the consumption
levels will far outreach the supply levels. So, we will have to look for alternative

sources of energy.

If you look at the United States today, if you look at their energy consumption
levels, they are also increasing exponentially. So, their demand will be on the rise. We
will all be competing for the same energy resources in the Middle-East, which, as you
know, today is in the midst of all kinds of conflicts and controversies. So, we cannot
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get an assured supply of energy. If we cannot get an assured supply of energy, the

people of this country cannot progress. So, energy is at the heart of development.

The 1998, 11t May nuclear blasts did not enable us to secure the energy
resources that were necessary. So, we need to actually secure those resources. But at
the same time, as we secure those resources we need to protect ourselves because there
1s a security threat that we see around us. So, we cannot give up our military
programme and we must compromise on the civilian programme for larger uses of
energy. It is a simple equation. The imperatives of our national interest demand it. 1
think, at this point, ... (Interruptions)

Shri Swain, why do you insist? [ will explain. If you listen quietly, you will
understand what I am saying. If you interrupt, you may not understand and sometimes,
you know, it is difficult. Get your mind cleared of the cobwebs and you will
understand[1h25].

13.00 hrs.

I have great respect and I give great kudos to both the Prime Minister of India
and the Head of the UPA, Mrs. Sonia Gandhi for taking this momentous decision. |
believe that the ultimate measure of the maturity of a political party is not where it
stands in moments of comfort but where it stands in times of challenge and
controversy. These are challenging times. These are controversial times. Our Party
stands steadfastly for the future of India and for the future of our people, and I

congratulate the Prime Minister and Mrs. Sonia Gandhi for that.

Mr. Speaker, Sir, it is in this context that we must analyse the agreement that
has been entered into, our security needs, our civil nuclear energy needs, the future of
this country and how we can reach development at their doorsteps of the common
man. Now, what have we done in the separation plan? What we have done is the
following. Mr. Kharabela Swain was wrong when he said that he would have given
only three nuclear facilities for safeguards. He probably does not know that, as I talk,

before this agreement, four nuclear facilities are already under safeguards.
SHRI KHARABELA SWAIN : I know that. I have said it also.

SHRI KAPIL SIBAL: You did not say this. But anyway I am glad you know it.
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MR. SPEAKER: Yours is such a scientific speech. We could not follow it.

SHRI KAPIL SIBAL: You would have given three more or three less. But anyway, that
is neither here nor there.

What have we done? Of the 22 facilities, we say that 14 of them will be
allowed to be put under the civilian nuclear safeguards. ... (Interruptions) Yes, it is for
perpetuity. Do you know what is perpetuity? The nuclear reactor has a limited life. So,
perpetuity in this context means the life of the nuclear reactor. If you say I will live in
perpetuity, it means till I die.

MR. SPEAKER: You address the Chair.

SHRI KAPIL SIBAL: So, perpetuity, in this context means the life of the nuclear
reactor. I think you should understand that. Under this agreement, what am [ entitled to
have? I am entitled to have as much stockpile of uranium that I want for the life of the
reactor. I can buy as much uranium from anywhere in the world. There is no bar on me.

There 1s no bar on India.

Secondly, I will have a bilateral agreement with the United States to ensure
stockpile of supplies of uranium for the reactors which are put under safeguards. That
is number two. If there is any interrupted supply in respect of those stockpiles, I have
an assurance in a multilateral agreement with the [AEA that they will arrange for them.
Even if that fails, there 1s going to be a ‘Friends of India’ agreement in terms of which
Russia and other countries will ensure that there is no interruption of supplies. Even if
that fails, the Prime Minister in his statement has said that we have the sovereign right
to do the best that we can for our country. What is it that we have compromised on?

Now, see the positive side of it. What is the impact of this on our energy
requirements? We have a continuous stockpile of uranium. May I just mention that in
this country we have 95,000 tonnes of uranium? If you use up all the uranium, 95,000
tonnes, we will be able to produce energy of a total of 12,000 megawatt. That is all. If

we use up all our uranium resources, we can produce 12,000 megawatts of energy.

Now, what are our energy requirements? At the moment, if you include captive
consumption, we have 1,30,000 MW. By 2025, it will be 3-4 times of that capacity.
The nuclear energy only comprises 2.7 per cent of the total production of energy. Once
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we get a continuous supply of nuclear fuel, we will be able to use that nuclear fuel for
continuous supply[m26].

We can build many more reactors, put them in the civil-nuclear field and get
more resources. | was very happy to note that John Howard, the hon. Prime Minister
of Australia before he departed from Australia, made a particular statement saying that
it was not willing to supply. But when he was in India I saw a very distinct change
from the statement that he had made before he departed from Australia. The Western

world 1s fully cognisant of the importance of this agreement. ... (Interruptions)
MR. SPEAKER: How long would you take?
... (Interruptions)
SHRI KAPIL SIBAL: Sir, I will conclude within ten minutes.
MR. SPEAKER: There are another five speakers from your party.
... (Interruptions)
SHRI KAPIL SIBAL: I will conclude within ten minutes.

MR. SPEAKER: So, you can continue.

SHRI KAPIL SIBAL: Sir, I will conclude soon. So, we will have continuous supply of
energy. What is it on the military side? What is that we have done on the military
side? That is very important and I think we must explain that. On the military side, it
1s our prerogative not to include certain facilities in the civil-nuclear energy
programme. So, we can continue our research and development in the manner that we
want. We can continue without capping. We are not testing any more, but we can
continue to use the nuclear fuels that we have for our weapons programme without
carrying on any nuclear tests. The United States does not carry on nuclear tests, but

they are carrying on with their weapons’ programme. For any future facilities it is our

31/53



11/9/2018
decision whether we want to put them under the civil-nuclear energy regime or under

the military programme. That 1s our choice. So, the future is protected.

Sir, more important than that and this is heart of the matter that we have a three-
stage nuclear energy programme. First is the use of pressurised Heavy Water Reactors
by using uranium. Now, what is this pressurised Heavy Water Reactor and I want to
explain this. They are fuelled by natural uranium and they generate electricity and the
spent fuel is rich in Plutonium. That is the first phase of our nuclear energy
programme. In the second phase, this plutonium is used as fuel in Fast Breeder
Reactors to breed U-233 from thorium. In other words, the Fast Breeder Reactors use
thorium and if you take the fuel which is rich in plutonium and Fast Breeder Reactors,
it produces U-233 which is fissile material, which is the second stage of our
programme.

As you know, the Fast Breeder Reactors are outside the civil-nuclear energy
regime. They are outside safeguards. We will make sure about that. Then, the third
stage of our programme is with the use of Advanced Heavy Water Reactors. We burn
U-233 with thorium and extract --and that is most important — about 75 per cent of the
power from thorium, instead of the less than one per cent of the power extracted from
U-235 in Light Water Reactors. In other words, the quantity of power produced in the
third phase would be 75 times more which will take care of our energy needs not of
today, not 50 years hence, not 100 years hence, but for a long long time to come for
future generations. Why? It is because we have 3,00,000 tonnes of thorium in this
country which is one-third of the total supplies in the world; the largest supply is in
Australia, the second is in India. So, what is it that we are doing? We have protected
our civil-nuclear energy programme, we have protected our weapons programme and
we are protecting the future generations of this country. What more do the people of
this country want and what more do political parties opposing us want? We would not
want to be slaves of the past, nor do we want to be slaves of the ideologies of the past
and we do not want to be slaves of political opportunism, as we see across us. We
want that this country moves forward. We want that the common man in this country
gets what he needs for his daily living. We will use all our might, all the technologies
in the world to reach him[R27].

Sir, just a few words and I have done.
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The civil nuclear energy deal is just a part of what technologies can bring us
and the advantages that we can give to our people. It opens up — and I do not say open
sim sim — 1t opens up huge possibilities of transfer of technologies in the field of
agriculture, in the field of health, in the industrial field and in the sphere of
environment.

Another agreement that we have entered into is with the Generation-4
Programme and the NEXT-GEN programme. What that means i1s — zero emission if
you use coal. I congratulate the hon. Minister of Finance that he has already set apart
20 billion tonnes of coal for the purposes of using technologies of this nature to have
zero emission through the use of these technologies. It is not just a civil nuclear energy
deal. The possibility of transfer of technologies opening up for use of the common man
will become a reality.

Sir, | want to end by quoting the words of Talleyrand. He said : “The art of
statesmanship 1s to foresee the inevitable and to expedite its occurrence.” We are
seeing the inevitable in front of us, the inevitability of making this country a great

nation. We want to expedite its occurrence.

SHRI RUPCHAND PAL (HOOGHLY): Mr. Speaker, Sir, my eminent colleague Shri
Kapil Sibal, towards the end of his speech, mentioned that it was not a simple case of
civil nuclear technology deal but a gamut of issues relating to agriculture, research in
biotechnology and many more areas as has been mentioned in the hon. Prime
Minister’s statement. Our discussions cover the expansion of our in the field

of agriculture, economic and trade cooperation, energy security and clean environment,
strengthening innovation and the knowledge economy, issues to global safety and
security and on deepening democracy.
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There are so many areas. Firstly, let me start with the other areas before I come
to the civil nuclear energy deal. As per the discussions that have taken place and in the
meetings of the CEOs you find that there are reports about cooperation. The CEO of
Walmart, the CEO of Monsanto have been present and some reports have been
prepared. It is more or less a roadmap to the future of our agriculture, our agricultural
research and how we should move. The apprehension is that agricultural research for a
country like India may be moved from the public domain to the private sector. It will
be dominated by the multinationals.

The hon. Prime Minister owes an explanation to this House because no report
with regard to the knowledge initiative in respect of agriculture has been placed on the
Table of the House. In the meanwhile the Government has started acting. That is the
most unfortunate part. Even before the other important part of the negotiations have
proceeded, we find that 24 Committees have already been set up at the instance of the
hon. Prime Minister by the Deputy Chairman of the Planning Commission[krr28].

Instead of calibrating the developments taking place in the US, we find that we
have already started acting, and this House is quite in the dark. The Prime Minister
owes an explanation to this House. What is actually the deliberation with regard
agricultural research? What could be the outcome of deliberations with the Monsanto
Chief, the Wal-Mart Chief and other good number of CEOs of multinational companies
on the basis of which the Deputy-Chairman of the Planning Commission has already

set up 24 committees?

There have been some other deals also with regard to our Defence. It is a follow
up of the June, 2005 Indo-US Defence Co-operation Agreement. In the meanwhile,
there have been joint-exercises, maritime understanding and all these things. We find
reports in the papers. I do not know how far they are credible. After so many years,
they have agreed to sell F-16 and F-18 fighter aircraft to India, which we have always
been denied for the last several decades. Will it not create a new situation? Will it not
create an arms race because immediately after visiting India, the US President visited
Pakistan? We know their track record and how even conventional weapons were
denied to India. They have been strengthening and providing the latest sophisticated

weapons to Pakistan. In such a situation, an arms race may build up. The Prime
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Minister has not spoken about these things, about the knowledge initiative and about
the deals.

The most important part of it is that with regard to democracy, there is a mention
in the statement that "...... the Government relating to global security and safety and
on deepening democracy...." Only yesterday Nicholas Burns has said in a note given
to 14 American Congressmen that if required, as it happened in the case of Iraq, their
allies must join with them for just implanting the American brand of democracy. At
Purana Qila also, the US President had named certain countries and spoken about
regime change. The nation wants to be assured about what this means. Nicholas Burns
was openly saying only yesterday and you just relate this with the American President's
famous observation 'with us or against us'. When Pentagon has made full preparation
for military operation in Iran, with the sort of scenario emerging, confrontation is there.

The Russian proposal or diplomatic initiative was nipped in the bud. We have to
also see how the NPT is gradually being interpreted according to the whims of the US.
Earlier, NPT was discriminatory between the nuclear weapon States and non-nuclear
weapon States. Then, the non-nuclear weapon States were again divided with right for
full cyle and right for truncated cycle. Then, again, after the Russian proposal in the
case of Iran, 1t is being said that even more does of uranium enrichment for research
purposes under the inspection and supervision of IAEA is not permitted. There 1s a
confrontation.

In such a confrontation, we remember that in the case of Iraq, there had been
request for sending troops. There have been denials of the UN and Nicholas Burns has
already said that beyond the letter and spirit of the resolution of UN, our allies must go
along with us. What does it mean? It is the same roadmap. We are dragging ourselves
into the global game-plan of the US. What will happen to the strategic trilateral
alliance among China, Russia and India? What will happen to the confidence-building
measures we have already initiated and proceeded with Pakistan, with SAARC
countries, our small neighbours, our distant neighbours and BIMSTAC[reporter29].

What will happen to us? Will the philosophy of ‘with us or against us’ not create
suspicion even among our friends that India has aligned totally with the US brand of

democracy initiatives?
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13.20 hrs. (Mr. Deputy-Speaker in the Chair)

I am saying this because India has agreed to join the International Centre for
Democratic Transition. We are also aware that Ms. Condoleeza Rice has taken huge
amount of funds for change of regime in Iran in the name of restoring democracy. We
know that they have particular brand of democracy. They accept if it is military
dictatorship, and they accept if it is Shah’s monarchy in Iran. But if it is a democracy,
which is a reflection of the wishes of the masses of that country, then it is not
considered to be a democracy. We know all that happened with respect to Cuba,

Venezuela, Brazil, Argentina, etc.

Some people have been criticising us during Mr. Bush’s visit to India stating that
he is a respected guest of this country, but the Left is demonstrating throughout the
country. It is no demonstration or protest against any individual. We neither have any
particular liking or any disliking for the individual. We are doing it for the very
philosophy; for the hegemonistic design; for the imperialist measures that they are
adopting to subjugate the country with an eye to the oil resources and with an eye to
other natural resources. If you are with us, then it is all right. Otherwise, you are
against us, and you are my enemy. This is their philosophy. There was a mention about
the regime change even while he was speaking at the Purana Qila. Therefore, the hon.
Prime Minister owes an explanation to the nation. Does he conform to the views of the
US President? I am asking this because India has already agreed to join the democracy
initiative, defence deal purchase, etc.

I was wondering about the main reason for the US going out of the way for
agreeing to lift the sanctions, which were prevailing for the last three decades. What
could be the reason for it? Firstly, I thought that this strategic alliance is to have a
country like India -- on the side of the US -- as the frontal political country to contain
China. The word is there that the moment the President had gone, some dignitaries of
China have come, and very soon the Chinese leadership will be visiting India. It 1s high
time, after six decades of endeavour that the relationship is normalised. Is it the price
that we should pay for an unstable assurance? Though I shall come to this issue later
on.
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The outcome of this strategic alliance is not only underlining the UPA
Government’s departure from the commitment to the nation regarding independent
foreign policy, which was so long based on national consensus, but it is also isolating
it. We were isolated in Vienna when Malaysia presided and underscored about the role
of the non-aligned countries. We did not perform as we should have done. What will
happen to our neighbourhood, namely, the SAARC, China, etc.? This is the question,
which the hon. Prime Minister owes to explain in this House. He should assure the
august House that this is not going to be the price for the same.

We are very categorical in our relationships, which we have already established
with countries like China, the China-Russia-India trilateral, and all the Confidence
Building Measures (CBM) that we have started with our neighbouring countries[ak30].

Now, this Agreement on Civilian Nuclear Energy will have to be seen in this
perspective. On our strategic alliance, the Defence deal, the deal with regard to the
agricultural research, science and technology, infrastructure, have we acted in national
interest? We do not think so. We have compromised in respect of our foreign policy
independence. We have compromised in respect of our nuclear strategic sovereign
programme. We need a full-fledged discussion on the agreement that might have been
entered into in respect of agriculture, biotechnology and in all such areas.

Coming to energy security, I do not agree with the undue importance given to
nuclear energy security. Till today, the country does not have any nuclear energy
security policy. From the website, I was trying to find out whether Government has
any. I found very recently an integrated energy security policy has been put there for
discussion. Even without any discussion about our energy needs -- how much of hydro
we require, how much of thermal we require, about our coal reserves, our non-
conventional energy, and from 2.7, how much we can raise in the near future and the
distant future -- the Prime Minister is going on saying, ‘energy policy, energy policy’.
They have woken up to energy security suddenly. We do not oppose that there should
be energy security. India should have its own energy security policy. We do not any
disagreement with the policy. This sudden undue importance to nuclear energy raises

many questions.
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Now, after this 18th July Agreement, Joint Statement, the Left Parties had
cautioned this Government that it should be careful, that India has a sovereign nuclear
programme, and our strategic programme should never be opened up for inspections.
The Left Parties apprehensions and caution was further strengthened by the caution by
the scientific community, even the former Chief of the Atomic Energy Commission,
Diplomats and many others who were associated with a whole sort of negotiations in
different fora. After that, what has happened because of this caution, pressure, and
apprehensions were expressed nation-wide? The Government could withstand the
pressures of the US with regard to two areas. Out of 22, 14 have been opened up, I
shall come to that in a while, and 8 have been kept in the strategic sector, for example,
the Fast Breeder Reactor in Kalpakkam. They have also agreed for CIRUS and Apsara
to be removed from the BARC arrangement. It raises two or three things. What is the
cost involved in the separation because nowhere in the world we have heard that such
separation is an easy thing. What is the cost? Who will pay the cost? Then, there will
be difficulties with regard to the movement of our scientists from the strategic
programme to the civilian programme because nowhere there is any such separation.
The Prime Minister can apprise us about the past experience of the countries about this

nuclear separation from the civilian programme and from the strategic nuclear
programme[R31].

We had just recently refurbished the Cyrus. How much would it cost to shift
Apsara and Cyrus from the BARC arrangements?

News has come that just yesterday the Separation Plan has been referred to the
US Congress. A list has been prepared. Fourteen representatives belonging to both the
Senate and the House of Representatives have been apprised of the details of the
Separation Plan and how the US Government looks at the agreement. But we do find
that articles have already come in The Economist and The New York Times questioning
as to how India-specific arrangements can be made. They say that India-specific
arrangements cannot be made going by the spirit, if not letter, of NPT, until all such
facilities are brought under the safeguards. It is a dangerous game we have entered

into.

Coming to fuel supply, yes, it 1s reciprocal. We have the experience of Tarapur.
What will happen? The previous speaker, Kapil Sibalji, was saying that we can go to
Russia, we can go to France, then we can do that if that is not done, etc. I would say

38/53



11/9/2018
that the American President has the authority to declare the agreement null and void.
Can the Government of India withdraw from it as in the case of NPT. Can we say,
“This far and no further?” We are having difficulties. We have entered into safeguards

of perpetuity.

This House has to be convinced about what will happen in the future. We are
putting everything in the basket of the US President. We know about the declining
popularity of US President. We know what may happen in the US Congress. We have,
only two days back, the Dubai World Court’s decision. We have the knowledge of
China going to buy shares in a multinational oil company. We know that whenever
their own interest comes they will jettison other’s interests. We want to be informed as
to what will happen if this list which has been submitted indicates ‘beyond such and
such thing’. Such change of goalpost is already there.

Changing the goalpost is very much in their philosophy. It happened in the case
of Iraq. It is happening in the case of Iran. One after another they will come out with
new arguments and new logic. After that, till you are a client State, they will go on

giving you new conditions continuously.

I am just asking as to what will happen? The US President has said that by May
you do it and they say, It is never possible. We can take more time’. Let them take
more time. Then the energy groups are there. Do you think everyone will listen and

make i1t India-specific and do everything? They have their own reading of the
situation[ KMR32].

China is observing. You are deliberately and intentionally distancing yourself
and aligning with the USA, in the game plan in Asia, to contain China. What will
happen? It would cause further isolation from us, isolation from other countries.
These suspicions are there and already there are statements. It is being said that it is a
win-win situation. Fast Breeder Reactors and the strategic programme in regard to 14
are subject to safeguards and they are India-specific. What is it? I do not know what is
it. How can it be? But still we say that at the wishes of the US President, it will be like
that. All the 45 NSG countries will accept that; the US Congress will accept that; and
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the Committee of Senate and the House of Representatives Committee on the subject
would accept that. Even then, what would happen at the IAEA? It would come to the
30-Member Committee, which 1s an autonomous body. In the case of Iran, instead of
consensus you go for voting. If you go for voting in such a situation and because of
the whims of the America President, we are putting everything in a single basket. We
are paying such a heavy price. We are going away from our independent foreign

policy.

I am happy that hon. Kapil Sibal was making a reference to the historic speech of
Rajiv Gandhi on disarmament in the United Nations. We are rest assured that we have
the capability. 1 was happy because at least some sections of the Congress remember
their own legacy but India should have proceeded on the lines and philosophy of total
disarmament plan set by Pandit Nehruji and Rajiv Gandhi ji and was enunciated in the
United Nations speech. He was making a reference to that. It is an upward down
position. Well, some people say that Iran has done. We are holding no brief for Iran.
It is a question of sovereignty. We are in favour of total disarmament. Hence, we

criticized them in 1998, now, as has been criticized by Shri Kapil Sibal ji.

Our nuclear policy was built on national consensus. Our foreign policy was built
on national consensus and now India is aligning itself with the nuclear diplomacy of
the USA — minimum credible deterrent. What is this ‘'minimum’ he has asked? But
now America is stating as to what is the ‘'minimum’. By setting the trap, America is

saying that this is the ‘'minimum’.

Today, I was reading about “proliferation” and that India has a great record in
the NPT. Yes, today only the report has come that the UK Government has provided
the technology of nuclear weapons to Israel. Violation is taking place, and imposition
of conditions on the non-nuclear States is taking place. That is the problem. Now,

India is going apart from its own philosophy, its own legacy.

It is being said that in the Atomic Energy Act, 1954, as amended in 1974,
Sections 1 to 3, 1 to 8 and 1 to 9 prohibit sale of nuclear technology to countries, which
have not signed the NPT. What will happen when these countries refuse to allow full
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scope safeguards and develop nuclear weapons in defiance? In this full scope, we
have already given the list of eight research bodies which will be under the
safeguards[s33].

The technical difficulties are imposed on the cost involved for separation. Apart
from that, we are making ourselves dependent, totally dependent on them. What they
will do or what they will not do is a different thing. We have to go for the additional
protocol. And the Government thinks that it can go on like that. India is also working
with US for conclusion of a Multilateral Fissile Material Cut-off Treaty. Is it true? It
has come out in certain sections of the American Press that India is supporting to
prevent the spread of enrichment and re-processing technique regime and control of
nuclear supply guidelines. Along with this, this Multilateral Fissile Material Cut-off
Treaty is coming. We do not know anything about it. Nothing is mentioned about it in
the Statement. What I want to know is that the Prime Minister must assure this House
that no further steps would be taken. We must calibrate ourselves to the developments
taking place. We must observe what happens in the Congress. We must take note of
what happens in the NSG meeting. We must observe how the International Atomic
Energy Body is reacting to the proposals of India-specific safeguards. We have said

that no step should be taken.

The Prime Minister owes an explanation as to how the development of our
research can be protected from the inspection through IAEA power centre. How can it
protect. We do not need to give details of integrity. We want to be assured of it. It can
be done. We are a buyer of nuclear weapons. Another partnership is growing and it is
being said that nuclear fuel will be shared amongst 11 countries including US, UK,
France, Japan and Russia . What will happen to this? What will be the cost of the fuel?
And I would like to know whether along with the nuclear reactor, used fuel will be
given to us with new type of reactors for which they want to enter into commercial
deal. These are very important questions. Our scientists are on the verge of achieving
certain very significant thing. In such a situation, I would like to know whether this
deal is going to affect our strategic nuclear programme or not.

Lastly, President Bush has said that India is a wealth-creating democracy and
300 million middle class are eager to buy their washing machine. In such a situation,

their eyes are on the Indian market for their military, industrial complex, for producing
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nuclear reactor companies. Even in the Purana Quila speech, President Bush has made
it clear that the Indian market should be opened up for the FDI in the retail market, in
insurance and financial sector. Strangely, instead of waiting for this House to discuss it,
some of the steps being taken by this Government will be disastrous. It will affect our
self-reliance. It will affect our dignity. It will affect our foreign policy. Do they trust
that? Our scientists are seeking visa in response to the invitation from a US university.
They are being asked whether they are terrorists. One such scientist is Shri G. Mehta.
Our dignitaries including even the Indian Union Minister entering US, have to pass
through all sorts of similar humiliation[p34].... (Interruptions)

That is a humiliation for the signatories. Our scientists are suffering when they

are seeking visas ... (Interruptions)

MR. DEPUTY-SPEAKER: Your party’s time was only 20 minutes and you have
already taken more than 30 minutes.

SHRI RUPCHAND PAL : They are the worst violators of Human Rights. In such a
situation, to depend too much on US, to trust too much US and to allowing a country
like India with their strategic alliance, there is a conspiracy in Asia to contain China
and destabilise these countries for hegemonic change. I think the Prime Minister
owes an explanation. In our system, there is no opportunity for the MPs to discuss
important matters. I demand that there should be a Parliamentary Committee going to
the nitty-gritty of the discussions of the Agreement including the civilian deal.

MR. DEPUTY-SPEAKER: Do you think that this is not the discussion?

... (Interruptions)

MR. DEPUTY-SPEAKER: What do you mean by an elaborate discussion. Could there
be more elaborate discussion than this ongoing discussion? It is a full-fledged
discussion.
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MR. DEPUTY-SPEAKER: The names of all those persons who are not present in the
House should be deleted from the records.
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IR Bl B &1 71fdhc 80-90 9IR @RI w0 &I 7, i 13 Ffaerd @t 10 & 98 @ 7 3R
AT Ace! AT AlC, I dieIe s @ foTg amhior &1 &x 2[c36] |

B9 |G WRBR DI IATME BT ded & [ i H 9gverg 7 8, guR i 8, 9+
A HYAR S 1 Sl IS ARG BT 8, I8 HUS Pl 81, 98 @ & AN &1 &, 98 94
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cIfesT SN DS A Bl &, IR Bgw § gs-as dgued M S0 iR 30 aTeiR Elel T,
HIT AT §9 a1 I MRS § I fF RGEN & &1 @ 36 &R 1 Td q9 gU 8, 99 idl |
ST AR Ureded & 1Se | B il o e |uet € <@ I 8, g9 ol § |
9gd FSI 8, 91 980 X Bl dad 99 DI doid d B forg, R @1 S dew 91 Q1 IR g8
JFIIIRATY - fEg& ™ &R 99 - & IT U9 # doid I & oy, 19t i+ fegee #
HEH T & 3R I8 SR B b YN a1 & 6 ool I8 g™ &1 JRd 8, Saidh ae=dls
et e 2

BH 3MUP HIEgH A 9 e 3R URBR Bl [ BT d78d & 89 IEaR H Ued @
g 5 e S1uAT WiFe <8 W9 &1 W@ 8l O Segdiel W) f3de ad <@ off, SW ga ¥ A v
THTe H e off 3R ergaRy § vur o b 3mddT fava ATIR Jomell I IR ST @medl & AR gt
M & ¥ dgf fay ft 1y €l a8t & Feifd g o=l W 3Fdd g8 i $doly IR &l
F1 g SR HI IJUMTL T3, 31TST Ig ATl AT &Sl 8l AT &, [od Sard |a ol
ST 980 Sl @ i $XM, §Xd IR STHIMERA Sl dves] YR

* Not Recorded.

Horel ¥, ITHT Sl BTl B ST &, o ds A dd @ BRIAR TR AR-SEREKR], 9@ @I drehad
¥ qE ITABT §RT ool fhAT AT 8, IUH §9 a1 A ¥wl Bl 8 b il Rt fgeam
B frd TRe AR PR W & A BT B IR ke Rkl & aml 39 g wudR &
T € AN Fonfd Rigral W waeiidr o & forg faer & 18 2 &R e I # uRads avd §¢
AP ¢S AT H Uex Hx o <& 2l...(AHE) o S+ 991 AR g &l 7 g 2
SR aRER B AN A Bl 2. .. (aEm)

MR. DEPUTY-SPEAKER: Please conclude now. You have given your name
individually. Your name has not come from your Party.

SHRI RAVI PRAKASH VERMA : Sir, I am the only speaker from my Party.

fegi 31uit STl @ folg |HSINT Y I8T € IT 3701 Ered W) |HSIIl Y & B
fege™ & Sl RR-wefoe e &, @< d8MiR & IWR 3R BgE™ axdl &1 dad 99
SURAT g3 II9R &, I8 fegea &l 370 g, | 81 U8 a1y o1 {6 @ e~kefl & S a9 Yoob ©, d
U TR & forg oo A wRiifew wxd ok ot R @ oy fRgwa # emd| Afe e
oRfRfrar Wit dar &1 8 € 5 Rgwarfal @ ot wvwal @ forg, S we WS S BN @
T, I SeRdl @ forg, R TAR U R ¥ © [Aden diNE € 89 IMNdT & R sl
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BT TS @1 8, IR AT GHSIT AT U @1 g forger widw st @ 7€ g, Iqd! g+ dand
BT TTe] DY &1 21 T 9 Q1! B ddlerd, PR I8 arkil 8, 89 RIS s # A=l o
UTG, RIT JAAIHT BRI 1Y ¢ YT - TE 37Ol IEH HFaTdl &l R 39 QK DI qalad g
@I S TWME FHRMY &, Ufhea & Uf 8AR1 S |af W87 8, GOX Jodbi 4 Sl Wl W@l &, S©
B QR R UIH? RIT I A R Toid § 84 bel Higels Aol - 36 4 $B #gdqul Farel &,
S AR AR @1 w9 w € SN R g0 39 U & el A <@ ared €1 g U " |
WE Bl A BRAT & AR ABR A DAl © b dgd Aa-agadx oM qel fFgam o
JTATTHRAT BT WIaT dgd A AIdd BT, 3R ol STARIDI o by H SR SR 84 g faT,
S TEel S e g% ¥ fmn g R e wfen wn erft, i joriifa @ dsa B\ o a@n
IR ATg-g%< URAT H, T&l g9 Fedqul WM ofdx Il I8 &, AR T ¥ BN

14.00 hrs.

MR. DEPUTY-SPEAKER: Shri Devendra Prasad Yadav, I would like to inform you
that only 11 minutes have been allotted to your party. I think, you would certainly end
your speech within 11 minutes.

2 A5 TS QT (FSRYR) :  SUMHET F8Iey, B U IS BT YTl DR Dl HIRY B |

IS ol HaATdIE & a6 WIRd 3R SMRFBT 7 TRAT] WEhd & gFAITE, ST 18 TS,
2005 @ URHTY] FHSIA @ HIAFGIT R e e 1 off, I W AW QM1 Gell &I ol 98d B
qIe, ARd 3R oWRST & . Wedfd &l 81 sFR®T & AUl Sol S, g1 =1 3t =on & b
B P ANIRS GRATY] GIF ATSAT DI MRS BRI A Ao QR | TRATY] Foll TR =1 Hgard
A & garfde YR 22 § A 8 URATY] FIFT DI ARG A H Q@A Dl W DR dex Rydex
Rt & & 8 e & WRA SMRST B I' HTaN H W HHIE @l 6 wfdw d Al o
Ruaex a1 © 1 S/SH! S S0 8RN =18 AR 81 AT AHRS 81, I T B Bl ATHR HRA
®1 Bl A Sl & 99 g9 UfoeiRie awsia @ orarar Af= gell § w8 9wsia gel it fagm,
iferfrest, afafRer gRar, @Ry 3ife g1 |9 &=l # 9edi & oy gegepiforen 3R daifad ugd
&I T A vl & Higel & WHE @ Rue @ W URAGT § ofd g7 @R & &= # fguely
FEATT e & forg var wede St frar R garamr Mo & dgd, o Y qd H de
fh 22 # ¥ 14 & 9IRS FIF 3R 8 B AHEARD GIF H STl AT 81 59 FedAld & ded fhal
1 Bive diex Ruaex @I ARG W= &1 v # &l @1 71 7| I8 W oot 11 & fb FRE
® QAR S 38 AT SR <=t
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SuTger Heled, H qa gedl g fb o qEelld d g7 aren b fagen ool o=
figelt 1 ga far 1, S @ A fag 98 & Aeaqol 9, R sre= iR g off | us fig o1
o fh AFIR®G W4T & gUaHul iR @ IR WRd wfag # #18 Ryaer a9 g, a1 S9a
QAR HT ATH fHAHI BRN? @l d% a1} & RUde ATfad 63 Bl AT &, ST o
d® AHEIS DI T Tl A Sl 99 qb Dlg RUFeR el | §Ox1 fdg o1 PR & d8a an
arel ANTRS WRATY] WIH Bt Al o MYl gR IR ARIYR G4 1 37dAd A 3Wa 21 S arai
g%, SWH Wl SFI Y&l & 3R ¥ Ig TebT Jordl Wt At | # wHeran g b a8 o oot ot © o g
qd B R TR 2 fF U YT AR g+ 2 2 3B RS DI o ? 39 folg 9 =@rEd 9
f S/ 9% MYfd 2 99 b IRA FORE P aES q=Ar QAT A YL AfABR TAUHS gRI
45 B R Bl 98 AMYFIHEB HeH SO gU I WIA B FRET I ger foran| fguely arat A
Aol & ARE MRS I % A 89 MY & 3Meardd & foy &g avg & vear@etl &l I
T A M| Y] BT gl WK ST AT AT 9 V@ A By avE Dl Ybg IO 8 O

RIifh WRA 3 A H Ueh B! M1 & forg dar =@t 1EE[r37]

# PO fSdd P I AT AT § [ S GHSIAT 81 BT AT, SAH $o sdd |
s3ifore d9 9 919 &1 e fharl 99 S8 I8 o AT 3R 39 W ggafd 9+ B sFR U gran
g dl el IR BT FYHR IR DI Bl fhal afean a<@elt & 91 oIS I QT BT AR JAR
fer warl s@fee § 39 9 @ wean gredn g, Ir Ol RAf d wdE @t feRe A | e
TR FHAT © 3R I @Al Dl GIRA & ol orel 3R gaque HR foar Tar| IS8 =y &
IR GUR a1 1 SR 99 SR W4, Hoigd! ¥ A bl T B Sl Telldd Sddbare v, S9D Raelh
HgeR AN e S| I8 9% 6 Ry @R # ff wF 9 g8 e &1 R fean
T 3R HRA &) Arbdife eraven & f fiew fear mnl gt 9% & wgufa oot g9 & gRi v
T B H Uh TRB SHBY IRA I B DI T8 R GO REb Y& IRIE § 9Rd & Rl
R & aTel W gufl o @ g1 U G WRA DI IR T MR GRE uRie § WRd @1 @il

AT & gdTal R |4 91e forar 17!, . . (aeE)

TAHR G H Iyl SIrel g2 7 I8 |l 9 fhar fb 9Rd & w1 fguela ddg wRd
@ B 2 # 7E ¢ afcwh sl @ W f2d H B R 9w & 9 eEa <o U0 H I8 Hel
A SFIHT & Wl I8 ARSI B © [ ARA 9 QKM S 8b A 2 oiR IR 97 fea A g @ &
U 91 Hel A b af IRa & U f2d § € @1 eAR [9gH Siue dred 7 9gd e <R 9
9 farg ®1 @1 o1| IRETY] WESAT i1 gall, $9 Wed H A U uTd S IR A HE
i SN 9 PO FaTd IO ¥, FY THIY Fad H IO Af| § ARBR DI AUl b T A7 el g
fp 3Rl B A S b 30 A R Ho &1 et Ol €, T T WK WRbR 39 feur #
®ls D 1 IoY| Gfdh MRBT BT rfid BT S WA &, ITHI H &I sfaed & 6 a8 am
PRD GBI S & | FHST BT & offchd v st e e & talgdt favg 4 s enfauwr &
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forg wifs AErSgdrEl <2 S gAY 9O W SEd g3M Bl AUl U ARG Bl € 3R By
TRl # 39 9 &1 e g1, I P HI AU of <oy, Fd SHIE 89 d1d Bl ATAB]
IETER0T el SIQn | Jusll § Uird & a7 & Sw8i1 A0+l oI g1 off off 3R g9 Wed H U
T W UTH B3 AT Sfd g1 IR BHT B3I ATl ST YT Sl A Bidll 8, S &b (AR d HH
B B

ST BART frdes ® o amfRer & wrer i oft wRATY] AHEiiar 83 €, SWd 3R
RA-PRA WRA DI HEH IS DI S el 2l STol 991 4 T A% dal oA & ARat S 4
U BH $Hd! Aol AU | Sl Ugel 98 RIS iU ¥ ol e of a1 WRa 39 faum 4
deH I3 Webell &l fdva W A Ih1 Tg 3Wd W@l ¢ b 98 Ul ard A ax o &l geifery g
DY ITH! I DI WA B FHhd © (b JID] S B Wipfa & a1 a0 @a @lRa 7fa 4
9 TR 3 HSH dgIY 18 IR qdh+ldh &I AW 8, a8 a1 whrae & 9Rd B ol ura
8l, 99Dl MRS W BIHT AMBY| S ADT 8, I8 BANI SIoll YhShy Q<! dl DR oIl offh d8
AR fie Wt v wahdar 7l geifey # oroet vt wrad o @1 § 5 WRa 7 S Brer B I9 ondl

TFIUE I Bl SeRd el & ofd dd o PR BT A AdT gyadt 7 & wg[R38] |

THdeR & fag & § dg1 aredr § 6 I8 S wHsiiar g 8, SWH I8 Pel 141 © P
SISl o @R B oY SR I o wreraett w1 SuAn fHar war or f6 S gERr Ay €,
I # vga M € RfF 3l AT B AHSR b 3R TEl Hel T, WRIHR 3T Q¥ 4 ol
3T q@ Y o fham arerean &) <@ 2l fFaml & S96T awarl Jeu e anfgyl afe
TGl B TR i Seegdlall & FHgid H Pl ol W&l & df H Hedl fb 39 W IR 4 9 &
ST TfRe] o g Afedsl g, feami @& forw o vaewdt 8, S9 ¢ fexeifén |uie uigw wer o
ET e fh o H 9197 8 3R 98 P8 © & b 39 @ | Il fha & varadt &7 9R-dR @
A, AUl Re o1 Afe vauadt @ 8 SQer df 399 fHar &1 1 gled grfi? g
faeel Bt Scure o1 ST U &« S| # g deen dredl g, I8 A% 9ol g1 H 0 &H faceh
il IcUTe BT ST ASs fagea &I 8l av fear S|

T 91d S fa9M & ATl # 2| Al SeEd ®uHl Sl ‘AEdrel’ §, I8 Wied &
aR H B HfT & & # SN fag SR gue™ 8, IHH Ig Sl ‘HIA™iEl” 8, 8 I9d W
TSI PR @ | TaTHE ¢ TaHE GHEIT g1 g9 S wEsiial fhar 8, @RI g uigde dde] B,
oS! M & IR BT FHBM & oY fHa1 & 2 I8 BRI See 8l 2l P, @5 iR g™
& & H SIYLISN, WRIPR Hec! A DUl Pl BRIGI Ugd,. I qI6R Bl THGM & oy 84
g WHE T8 PR I8 &l WU gue g Faed far g1 I8 a At A9 oiel ad B
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AN 39 3T @1 e @ @iyl Focus from public domain, signs to the private sector.
FIT Ao YA Yorsl 39 T B ? 0 B O BN 7 39 AhT Bl e Hear Ay |

STRIBT U1 AHST B AR B B V&l & AR 89 U qHS B AR B Bl
gl R S faqer a2, 98 s fagw Aifd 2 ife a7 iy & <g7a9 Jen SRIHH 4§ 9 99
gV 2| ST omt fem, SHIfd & & oy, wgmn did w & fog, e srdda e Bl @
& forg, fagm & &= #, It 3R AN & &7 § A 9l & § ¥ 9+ By, 39 oy
IMR®BT & A BART GHSIAT 8, 9P [oI¢ TG AT Feud 81| ofp 39 W Iy wgafa A
91 a1feq| Feq # Sl a9 IS W@l B, o FEHfd U SUIEl il g 3RIdT dI ggafd |
del SaTal AUl BAN AT FEAf 8, # I8 Pl drsdl gl BRI il ¥ hAdd o, 98 B
E@YUl el 2] 9ed # UH drsw Ml ey, 39 A WA IRE B [ G e a1yl 80 59
HU AT8d W [depel FeAd © (& [P & &7 H 89 Tal U HIR IoBR B DAl dliey| &9 9
9Id | WeAd @l ofded 8 3aa1 & e s T 39 9 R w9 Riae wedfa a g,
I SR 39 A W U vty &1 991 oft 957 ol B O 9% IR S 9 @ B wr |
ard g, § S99 WaTel B T IO ATRT AT Rfh TART A RS AN H U & 3R A a=e 4
FR AN dTel o B G IS Fedfd erfl| I8 g9R oy dgaqul 2rfll 99 9 W 9 87 89R
eehTeil WeT H31 31 arsudl St & W9g § AR iR YU, Fagild di g 9 15 &i[R39],
SO SR T8 fBar I Addr, gifery fivift & R da awe € 6 gaa gt ueel @
T 21 g # gy weEl @ 9 HEl @ Hifd g @q &1 aded fio-qie geT T8 2
JE Al g7l BR BT SR G411 g8 I I g1 oAfh= IH IS deb 781 Ugal Ab| 319 I
Hivel el A8 IR AN YLTHAT Sil IS deh Ugdr H ol 2. .. (rdaur)

MR. DEPUTY-SPEAKER: Shri Yadav, you are going beyond your limits.

$t YA WG ATed : 3 Y B WD TG B IRE W@ B

MR. DEPUTY-SPEAKER: Shri Yadav, again you are going beyond your limits. You

have to address the Chair and not the individual Members.

N A= v Tqed ;- H AS B AP B GG T W@ gl AU AN AEISIarE Jafy AR SHD!
AT BT geral o BT BIH Jd BITVY|  AHETSIAIE 9 309 fad § $ &ear g, olfchd ed
AU U & AU f3dl & forg & & 21 qw @ fBdl w fedl avg @ st FE et =gy
iR 39 fegm # S +ft FHSiiar BT, B9 AT Sl GHE Bl a8 BIRYT § P emer g uRfRfa
g 2 3R UE FHSIAT AN A T &l 39 1Y & GRe uRie H SR W gewdn &1 Sl
e 2, S W A 8 SR o1 T1fR1 1S SHPT A () g & | <9 BN WY © 918 98
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IS B AT 3 A g1 & <9, <IfhT I8 farr dE 31 W YU gy 8 Siem 81 sdifery
# Pl =@Ed g [P 39 SRl B IR gH pb-PHehdr dHed &l ARy

MR. DEPUTY-SPEAKER: You have to address the Chair. Please conclude.

sft <A v ATed : HEISY, (U < Bl Sl WdF faew Hfd g g SS9 W dud B & v e

AR b ol ATy

MR. DEPUTY-SPEAKER: Now, I would like to request Shri Braja Kishore Tripathy
to speak.

... (Interruptions)

MR. DEPUTY-SPEAKER: Nothing should be recorded except Shri Tripathy’s speech.
Shri Tripathy, your party’s time is only five minutes. Please be brief.

(Interruptions)™ ...

SHRI BRAJA KISHORE TRIPATHY (PURI): Sir, I will try to limit myself to the time
limit though a lot of things are there.

Hon. Deputy-Speaker, Sir, we are discussing the statement made by the hon.

Prime Minister on 7t

March, 2006 regarding civil nuclear energy cooperation with the
United States of America. The hon. Prime Minister’s Statement is quite disappointing.
It creates suspicion in the minds of the people. The hon. Prime Minister lays stress on
energy security. Yes, the country needs energy security but it should not be at the cost
of national security. Now, the suspicion is that the Government is compromising with

the national security. That is the suspicion in the minds of the people.

What is the hidden agenda behind this? The country wants to know about it. We
trust our hon. Prime Minister but we must be clarified regarding the real position. To
become a nuclear power, the people of this country have sacrificed their lot. They are
now suffering from hunger, unemployment and poverty. We have neglected the social
sector and development. Our compulsion was to spend more money on Defence
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because of the threat perception from our neighbours. We have also been compelled to
spend a major chunk of money from our Budget on Defence. The people have

sacrificed their lot. But what are they getting?

[ just want to take this House to the background of the nuclear policy. On 15t
July, 1968, the five Permanent Members of the United Nations Security Council

formalised a system of nuclear apartheid by opening for signature the

* Not Recorded.

Nuclear Non-Proliferation Treaty (NPT), restricted possession of nuclear weapons to
the Permanent Five Members.

It gave signatories the rights of the peaceful use of nuclear technology. The
Treaty recognised the P-5, the Permanent Five, as permanent nuclear weapons States
and did not provide adequate security guarantees to other countries. That is the reason,
India did not signed this NPT. This is the background why we have not signed the
NPT because there was no security for other countries, those who were not capable of
nuclear power or nuclear weapons. Of course, it has brought many difficulties to the
nation. Since 4 decades, no Indian Government has deviated from that line and
maintained distance from NPT. In 1974, India conducted first nuclear test with
peaceful nuclear explosion. It took India another 24 years to try and force another
entry. This time it was more bold and persistent with serial nuclear tests in 1998 when
Shri Atal Bihari Vajpayeeji was the Prime Minister. We had witnessed the outrage of
the US and other countries. Even then US had been compelled to accept us as a
nuclear power. It had recognised India’s indigenous nuclear capability. But in India,
the nuclear market was not opened up. So, this is the hidden agenda to open up the
Indian nuclear market. Everything was opened up in this country except the Defence
and nuclear market. This is the hidden agenda to open the nuclear market and now the
US, France and other countries are sure to rush. Now, we have the greatest market of
the world for the nuclear materials. Hence, this is definitely a big deal for the
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interested parties. Now, India would open up 14 of its 24 nuclear reactors to IAEA
safeguards. The Nuclear Supplier Group (NSG) will now deal with India. NSG
comprising of 45 nuclear supplier States including US have an agreement to coordinate
its export control governing transfer of civil and nuclear materials and nuclear related
equipments and technology to non-Nuclear Weapon States. So, when in 1998 the
world has accepted us as a nuclear power, with this agreement we have converted
ourselves to a non-Nuclear Weapon State. Otherwise, there will be no agreement.

These 45 countries, NSG and US, will not supply any material to us. We have no hope
but take dreams to be secured in energy though we will not get supplies. We shall have
to convert ourselves to a non-Nuclear Weapon State. Hence, India will now convert to
a position of a non-Nuclear Weapon country and we shall have to accept this position.

What have we achieved during the past years, will go away due to lack of foresight of
this UPA Government. The key objectives of this agreement, stated in the statement of
the hon. Prime Minister, are to separate India’s military and civilian nuclear
installations so that it would be opened for international inspections. But, this
separation 1s difficult for India. Other Members have already stated that the same
reactors produce electricity as well as fissile material for the weapon’s programme. So,
now from where will we get money for this separation of civilian and military
installations and are our scientists equipped with all these things? Now, the Prime
Minister stated that it will be effected after 10 years. In 2014, it will come into
effect[a40].

But within these 10 years, what amount of money that will be required for this
separation? Where will the money come from? This has not been elaborately clarified

in the Prime Minister’s statement made to this House.

Sir, our future programme is more important. I would like to know whether our
country has the right to have more reactors in future or will continue with these
reactors. This has also not been clarified. Rather, the Prime Minister stated in his

statement:

“India has decided to place under safeguards all future civilian thermal
power reactors and civilian breeder reactors.”

So, we are also not hopeful for our future programme. He has also stated:
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“We have agreed, however, that the future civilian thermal power reactors
and civilian fast breeder reactors would be placed under safeguards...”

So, the entire civilian programme for energy purposes and for military purposes will
remain under safeguards. That is what the hon. Prime Minister has stated in his

statement.

Sir, I would like to make another very important point about fast breeder
reactors. The scientists of our country are mostly worried about the opening up of these
reactors for inspection which will affect our indigenous programme. What will be the
result of this agreement? Our scientists are very much in a suspicious mood about this
agreement. Whatever we have achieved indigenously for the last so many years will go

away now. The Prime Minister should clarify this when he replies to this debate.

Sir, our foreign policy is independent and there is a national consensus on it.
When the Prime Minister discussed this matter with the United States of America in
July last year, he had not taken the Opposition into confidence and he had never
discussed this matter with the Opposition. Even before this agreement was signed, the
Opposition was not consulted. So, whatever we have achieved on the basis of national

consensus on our foreign policy will now go away. This Gove
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